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CENTRAL ADMINISTRATIVE TRIBUNAL 

CHANDIGARH BENCH 

       O.A. No. 60/109/2020 
 

Chandigarh, this the 4th  day of February, 2020 

 

HON’BLE MR. SANJEEV KAUSHIK, MEMBER (J) 

Baljinder Singh aged 24 years son of Sh. Dalvir Singh, r/o 

Village Sampla PO Pamour, Tehsil Bassi Pathana, Distt. 

Fatehgarh Saheb (Punjab) 140407 (Group-C)              

              
...Applicant  

(BY: MR. SALEEM MALIK, ADVOCATE)  

 

        Versus  

1. Union Territory, Chandigarh through Chief Secretary, 

Deptt. Of Home Affairs, U.T. Civil Secretariat Building, 
Sector 9, Chandigarh 160009.  

2. Director General of Police, Chandigarh Police 

Headquarters, Sector 9, Chandigarh 160009. 

3. Inspector General of Police, Chandigarh Police 

Headquarters, Sector 9, Chandigarh 160009.  

  ... Respondents 

O R D E R (Oral) 

SANJEEV KAUSHIK, (Member) (J): 

 

 At the outset, the learned counsel appearing for the 

applicant prays that the applicant would be satisfied if a 

direction is issued to the  respondents to decide his pending 

representation dated 19.10.2019 (Annexure A-4) in a time 

bound manner by passing a reasoned and speaking order 

thereon.  
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2. Considering the prayer of the learned counsel for 

applicant, the O.A. is disposed of at the preliminary stage,  

by directing the Competent Authority amongst the 

respondents to decide the indicated representation of the 

applicant by passing a reasoned and speaking order thereon 

within a period of 4 weeks from the date of receipt of 

certified copy of this order. The order so passed  be  duly 

communicated to the applicant. It is made clear that 

disposal of the O.A. may not be construed   as an 

expression of any opinion in so far as merit of the case is 

concerned.  No costs.    

                                                        (Sanjeev Kaushik)            

               Member (J)  

Place:  Chandigarh  
Dated:04.02.2020 

sk* 

 

 

 


